
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

	

0. A.No. 	193 	of 	1993. 	- 

DATE OF DECISION 20-41993 

'MrJRChandrasenan&4 ___Oth3Appiicant (s) 

P1/sMRRaJendran_Nair _& 	Advocate for the 'Applicant (s) 
PU A she 

Versus 

SuperintendentofPOst • 	 Respondent(s) 	- 
01'fices, Plavelikkara &.2 other3. 	 S  

MrKKarthikeya 	 for the Respondent (s) 

CORAM: 

The Hon'ble Mr. AU HARIDASAN, JUDICIAL MEMBER 

& 

The Hon ble Mr. Fl RANGARAJAN, ADMINISTRATIUE MEMBER 

Whether Reporters of ldcal papers may be allowed to see the Judgement ? , 
To be referred to the Reporter or not? 
Whether their Lordships wish to see the fair copy of the Judgement? 
To 'be circulated to all Benches of the Tribunal? 

JUDGEMENT 

•AVHaridasen,.3;•M•. 

The applicants 5 in number were declared successful in 

an examination for appointment to the cadre of Postman held on 

20.10.1991. They arSl.Nos.3 to 8 in the select list dated 
era 

14.11 .1991 at AnnexureI'. They had,, appeared and/slac'ted for 

• ' 	the vacancies In Mavelikkara. Their grievance is that wiile 

they, were weiting for appointments after 'training, vacancies 

which ?eU in iavelikkara 0ivisin ware tilled by making compa-
and that  

as.onate appointments-i1/those who dinot came xx in the 

	

.-', 	1 •• 	 - 

merit 'list but 	'r ,: 	u'did:.''* in the list of surplus qua'li 

fied candidates were ivenappointments in Era".kulam Division 

without giving the applicants an option ? or such appointment. 



-'2.. 

The applicants have therefore prayed that; :Ltshou.4bé 

declared that they are entitled to be appointed .Qét.QStmen 

either in Mavelikkara Postal Division or in any other neighbour 

jag Division in preference to anybody lower, down in. the select 

list or .ôutsidand for a direction to the respondents to appoint 

them in the vacancies which are existing and which may arise in 

future and to give them notional dates of appointment with effect 

from the date the persens in the surplus list were appointed: 

may be passed 
The applicants have prayed that an interim orderirecting the 

respOndents to appoint them to the availabb vacancies. .Opposng 

the grant of interim relief the respondents have filed a state 

meat. They have indicated in the statement that the appointments 

in Mavelikkara Divi3ion tare made only on compassionate grouñda 

and that the vacancies whiCh would arise in Mavelikkara Division 

would be filled only from among thernarit list at Annexura-I, 

strictly in the order of their seniority:and that therefore, 

the applicants do not have a reasoh for grievance. 

In the light of the above statement in the reply statement 

the counsel on either side agreed that the application can now 

be disposed of directing the respondents to fill the vacancies 

which are existing in Mave3.ikkaraDivision or whióh may ari5e 
in that Division 

in future in the cadre of Poetmsr/sictly on the basis of 

seniority of parsons as per the merit at Annexur.eI. 

In the result we dispose of this application directing the 

respondents to fill the existing vacancies and the vacancies 

whichmayarise in future in the avelikkara Division in the 

cadre of Postmen strictly on the basis of seniority ofpersona 

a. •.. 



..3u. 

uhoas names are in the merit list atAnnexure-'I. We also make 

it clear that if there is any vacancy existing in :the Mavalikkare 

Division, it should be filled forthwith. We also make itclear 

that thi direction will not preclude the Department from'.r.. 

making compassionate appoLntm8nts to any cadre,: following the 

percentage, In accordance with law. The. app lican iill be at 

liberty to make representations in. regard, to the seniority and 
etc. 	- 

notional date of appointment the Oompeteflt authority. No 

order as to Costs. 

• 	ilQ 
(R RANGARA3AN) 	 (AU HARIQASAN) 

ADMVE-. MEMBER 	 3UDICIALMEMBER 

20-4-1993 	 - 

tra 


